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Action Taken Report of UPPCB  in compliance of directions issued by Hon’ble 
NGT vide order dated 18-12-2023 in the matter of  Surendra kumar Vs State of 
U.P. & Ors in O.A. No. 420/2022. 

Hon’ble NGT, New Delhi has passed order dated 18-12-2023 in the matter of  Surendra 
kumar Vs State of U.P. & Ors in O.A. No. 420/2022 and relevant paras of the order dated 
18.12.2023 are reproduced below  –  

“……….5. In the present case the unit being run by respondent no. 6-M/s Guru 
Sweets is very small and as per the verified factual position respondent no. 6-M/s Guru 
Sweets was selling milk and making about 60 kgs of sweets. Such small halwai shop does not 
fall in categorization of industries as red, orange and green and will therefore fall in residual 
white category of industries. 

6. Learned Counsel for respondent no. 2-UPPCB has conceded that the units falls 
under white category and does not require consent from UPPCB. In view of the magnitude of 
the operations the said unit could not also be legally required to install ETP.  

7. In view of the above, UPPCB is directed revisit the order for closure of the unit as 
well as imposition of the environmental compensation and take appropriate corrective and 
remedial measures and submit an Action Taken Report in this regard within one month 
through efiling portal (not through email) in the form of searchable PDF/OCR Supported 
PDF (not in the form of Image PDF)…...” 
 
In compliance of directions passed by Hon’ble NGT on 18.12.2023, Action Taken 
Report on behalf of UPPCB is as bellow-  

 
1- That Officials of Regional Office, UPPCB, Moradabad conducted inspection of the unit 

on 08-01-2024, during inspection it was found that the unit has dismantled the furnaces 
and no air/water generating facility/sources found in the premises of the unit, only 
selling of milk was carried out.  

2- That in compliance of directions passed by Hon’ble NGT during hearing dated 18-12-
2023, UPPCB has reviewed the notice of imposition of Environmental Compensation 
of Rs. 1,75,000/- as well as closure notice dated 17-01-2023 against M/S Guru Sweets, 
behind axis bank and panjab national bank, chandausi amroha road, tehsil and dist-
Sambhal.  

3- That UPPCB vide its letter dated 06-02-2024 has revoked the notice of imposition of 
Environmental Compensation of Rs. 1,75,000/- as well as closure notice dated 17-01-
2023 against the said unit. Copy of letter dated 06-02-2024 is annexed as Annexure 
No. 1.  
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